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_ [Deputy Speaker)

operate. We have no time. Yes, Mr.
Abdul Samad.

(Interruptions) **

MR. DEPUTY-SPEAKER: Mr. Ram
Vilag Paswan, we are conducting the
House accerding to the rules. You
change the rules. What are the rules
on the subject? Matters under Rule
377 are to be presented In the Flouse
and 24 hon. Members have already
read their statements under Rule 377
and none of them have insisted a reply
because the rules say ‘No’. Some other
hon. Members want some reply from
the Government. But [ have already
told Mr. Yadav that I have no objec-
tion if the Government themselves
come forward. Then what is -the use
of insisting on that?

(Inlerruptions)**

MR. DEPUTY-SPEAKER: Dou't re-
cord anything. Now, Mr. Abdul Samad.

(Interrupiions) ¢*

MR. DEPUTY-SPEAKER: [ aave ai-
ready said, ‘Don’t record anything of
what other Members say. Record only
whalt Mr. Abdul Samad says.

(Interruptions)**

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, may [ have your per-
mission?

MR. DEPUTY-SPEAKER: No, no. I
am no! permitting you. Mr.  Abdul
Samad mav speak under Rule 377.
Piease don't record other things.

(xi) ALLEGED FINANCIAL STRAIN ON Epu-
CATIONAL INSTITUTIONS AND SCHOOLS
ESTABLISHED BY MINORITY COMMU-
NITIES IN TaMIL NADU.

SHRI ABDUL SAMAD (Vellore):
Under rule 377 I am making the fol-
lowing statement:

I want to bring to notice about a
serious development which has a hear-

AUGUST 13, 1982

Rele 377 360

ing on the rights of establishing and
managing the educational institutions
of the minority communities, particu-
larly in Tamil Nadu. Many of the
educational institution and schoois es-
tablished by the minority communities
have not been given due recognition
and provided with grants for more than
2 years by the authorities concerned.
The net result is that these equcational
institutions of the minority communi-
ties are experiencing serious flnancial
constraints and many of them are on
the verge of extinction. Minority com-
munitieg feel greatly discouraged in
starting educational institutions of
{heir own choice. There has also been
uncalled for suggestion by certaln in-
terested partiem for the take over by
Government of premier private insti-
tutions of the mioority communities
which have been serving studentg of
ali communities and in fact where
majority of the students aere Jdrawn
from communities other than the
minority communities. It is unbecom-
ing for anyone to incite the teaching
staff or others to rise against the
management of these institutiong by
the minorities.

I would appeal to the Government
of India to take stock of the eosition,
as it Ras become very serious «nd iake
remedial measures to assauge the feel-
ings of tke minerities, so that *they can
enjoy in fact the freedom given by the
Constitution to run their own inslitu-
tions.

(xvi) NEED TO INCREASE FINANCIAL ALLO-
CATION FOR EXPEDITIONS CONSTI-
TUTION OF THE PROPOSED NEW
RAILWAY LINE OF NANGAL-TALWARA
IN HIMACHAL PRADESH.

PRQF. NARAIN CHAND FARASHAR
(Hamirpur): Under Rule 3%7, [- am
making the following statement:

Himachal Pradesh has not been given
its due in the sphere of construction
of new Rallway lines. As pey the
observation of the Public Accounts

-
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Committee of the Fifth Lok Salha
(vide 171st Report—New Raiiway
Lines) not even a gingle kilometre new
Railway line was constructed in HAima-
chal Pradesh since Independence. Tak-
ing this into consideration, the then
Minister for Roilways Shri [..N. Michra
agreed to expedite the construction of
Nangal-Talwara railway line passing
mostly Himachal Pradesh and aiso
crossing certain areas of Punjab, on a
priority basis. He laid the foundation
of this important Rail link on 22nd
December, 1974 at Amb in Una district
of Himachal Pradesh, after getting.the
commitment from the then (‘hief
Minister of H.P. Dr. Y. S. Parmar that
the State Government would bear the
cost of land for this purpose.

In answer to Unstarred Question No.
276 on 3rd September, 1981 Hon'kle
Deputy Minister for Railway informed
the Lok Sabha that Rs. 12.50 crores
would be provided in the Sixth Five
Year Plan for the construction of this
Rai.way line. The Supplementary
Budget which provided Rs. 1 crore for
starting the construction work wa®
passed by the Lok Sabha on 8th Sep-
tember, 1981. On December, 3, 1931
in reply to another Unstarred Ques-
tion No. 2049 the Hon'ble Depuly
Minister stated that an amount oi Rs.
2.5 crores would be provided dur:ng
the year.

The actual construction work, how-
ever, was not taken up as the Planuing
Commission had not finally cleazed the
Project though it had ap-
proved it in principle in June
1981, after . which it was in-
cluded in the Supplementary Budget
in September, 1981. Nec¢w that the
Planning Commission has finally clear-
ed the project and the Railway Board
has also issueq an urgency certificate
for its construction, the money allot-
ted for the construction is only Rs. 1
crore. Keeping in view the total cost
of the project which comes to Rs. 33.5
crores as per estimates of 1981 and
also taking into consideration the
average cost of construction per kilo-
metre for this line peing over 39 lakhs
al rupees and alsp the keavy contri-

SRAVANA 22, 1904 (SA4KA)

Rule 377 .ﬁl

bution offere@q by the State Govern-
ment it is esstntial that liberal finan-
cial allocation be ~made by the Gov-
ernment and the work js taken up ex-
peditiously. The first phase of this line
from Nangal to Amb, should be com-
pleted on a war footing. Amb should
be developed as a terminal station and
the work for the construction as well
as f~~ the provicinn for n!! facilities
should be taken umy simultaneously on
a priority basis. The Planning Com-
mission and the Ministry of Railways
should ensure the provision of Rs
12.50 crores, as announced in the Lok
Sabha on 3rd Sepiemver, 1981, By
according a high priority for the cons-
truction of this line, and by providing
liberal financial allocation can alone
the injustice to Himachal Pradesh be
undone and the economic development
of the region ensured. The early cons-
truction of CHANDIGARH-MORINDA
rail link (45 kms) in Punjab and
KALKA-PARWANOO B.G. Extension
gfon (5 kms) in H#?, both budgeted
projects 'would also help this region.

MR. DEPUTY SPEAKER: Now an-
nouncement by H.S.

Ny U faeT™ aTHta (grige) ;
JTETE &Y, AW qEE HIE AT

gl ..

MR. DEPUTY SPEAKER: There is
no subject under discussion. There is
vacuum in the House. You must take
my permissinn to raisg point of order.

SHRI RAM VILAS PASWAN: My
point of order is regarding 377.

A fFaw 377 F s H oAy
%4 ¥ a3 7 wfew faar or f& 915
WY 14T 9 377 F HUIF FIS GTEAT
5T & A JFIT UF AZq @AT & )
AfFT g @ FETA g T A IF
faaqt ' AT g FY TTF TE@=
Tt B a6 & 98 fear wmy &) @A



